189 Fire in Cochin Refinery (S0.)

[Shri H. R. Gokhale]

Management have stated that the tank No, 20
was reguired to be cleaned prior to installinga
floating roof, and for this porpose, two doors
were to be cut in the tank walls, and while
one of the doors was suceessfully cut the fire
originated in the final stages of cutting the
second door. The cxact cause of the fire is
not yet known.

The Management have reported that the
damage due to the fire was confined to the
crude tank No. 20 and the connecting pipes
within Tank dike, that the tank has been
damaged beyond repair, and that except for
a few minor burn injuries, there were no

scrious personal injuries.

The management have reported that the
refinery processing unit through not affected
by the fire, was shut down, becausc the
pipeline supplying crude to the processing
unit was affected, but keroscne and light end
section of the refinery is in operation on feed-
stock from intermediate storage, and the tank
truck and wagon loading have not been
affected. Crude procesting was resumed on the
evening of 6th April, 1972.

The tank was insured. Cochin Refineries
Limited have informed that the Insurance
representatives are piesently conducting mur-
vey to cstimate the damage. In view of the
fact that the tank has been in service during
the past 5 years and has depreciated, CRL
cstimates that after taking credit for depre-
ciation and payments to be reccived from the
Insurance Co. the net loss may be around
Rs. 7 to 10 lakhs. The cost of constructing
new storage and restoring the other damage
may be about Rs. 40 lakhs. These arc only
preliminary estimates.

Though the management have stated that
it was necessary to cut two doors in the tank
wall and that the work was being performed
in accordance with thc cstablished safety
measurcs and in the presence of senior maint-
enance and safety supervisors, this is a major
incident of fire in a public scctor refinery and
Government arc intercated to ascertain facts,
determine whether there was any negligence
and see if any preventive measures should be
adoped at Cochin and other refinerics.

The Government have therefore decided
to appoint a Committee of Inquiry.
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13,18 brs.
DELHJ COOPERATIVE SOCIETIES BILL

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): Sir, I beg to
move :*

“That the Bill to consolidate and
amend the law rclating to co-operative
societies in the Union Territory of Delhi,
be taken into consideration.” .

The ecooperative socicties in the Union
Territory of Delhi are at present covered by
the Bombay Cooperative Socicties Act, 1925
which was extended to the Union Territory
in 1949, The Bombay Cooperative Socictics
Act, 1925 has since been repeated both in
Maharashtra and Gujarat and replaced by
new Acts passed by thewr respective Legisla-
ture,

In order to meet the changing conditions
of the cooperative movement, the Punjab
Cooperative Socicties (Extension to Delin)
Bill 1965 was introduced 1n the Third Lok
Sabha in December, 1965, The Bill, however,
was not taken up for consideration, and
lapsed.

Under the Delhi  Administration Act,
1966, the Metropolitan Council was establi-
shed. The Metropolitan  Council  consi-
dered the matter and recommended =& self-
contained comprehensive Bill. The Bill as
recommended by the Metropolitan Council,
however, did not contain provisions for
incorporating some of the recommendations
of the conference of Chief Ministers and
Ministers of Cooperation held in Junc, 1968.
It also did not make provision for extension
of the Decposit Insurance Scheme to the
cooperative banks. Certain additions were
therefore made to the Bill recommended by
the Metropolitan Council.

Accordingly, the Delhi Cooperative Societies
Bill, 1970, was introduced in the Fourth Lok
Sabha on 2Gth March, 1970, Consequent on
the dissolution of the Fourth Lok Sabha, the
aaid Bill also lapsed.

In the intervening period, obscrvations

*Moved with the recommendation of the President,
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were received from  the National Cooperative
Union of India and the Delhi State Cooperas
tive Union Ltd.,, in regard to certain provi-
sions of the Bill, These have been duly
considered and certain further modifications
have been made. .

The Delhi Cao-operative Societies Bill,
1972 which is now for consideration of the
House contains several progresive provisions.

The principle of open membership has
been accepted providing for an appeal
against rejection of applications for member-
ship. Provision has also been made to debar
certain classes of persons from membership
of particular cooperative socicties where
the intercst of this class conflicts with the
interests of the cooperative society In the
matter of management, certain restrictions have
been imposedd on holding certain specified
offices for long petiods. Care has, however,
been taken to ensute that services of dedicat-
ed workers are not lost to the movement,
Provision has also been made for the general
body to review cases of loans sanctioned
in favour of the members of the Committee
of Management. Reservations of seats in
favour of Scheduled Castes and economically
wcaker sections have also been provided.

Other progressive features of the Bill are
the following : scope for delegation of powers
of the Regustrar of Co-operative Societics to
federal societies, State aid to co-operative
socicties ; contribution by the cooperatives
to a cooperative education fund ; independent
authority to conduct elections in the cases of
specified sorieties; creation of cadres for
cooperative institutions.

At present there arc about 2,400 cos
operative socicties functioning in the Union
Territory of Delhi having share capital of
about Rs. 5 crores and depanits of about
Rs. 33 crores. The total membership is about
5 lakhs. The multi-purpose cooperative
socictics cover nearly 57% of the agricultural
population. The annual disbursement of short
term and medium term loan is about Rs. 80
lakhs. The Dclhi State Cooperative Bank
Limited also disburses long term loans. There
are about 300 primary cooperative consumer
stores and five big departmental stores. The
total membership of these stores iv about one
lakh. The total sale of the consumer coopera-
tives is about Ra. 10 crores a year. 151
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house building cooperative societies have been
allotted land by the Delhi Administration.
This shows the diversification of the coopera-
tive movement in the Union Territory which
necessitates a  comprehensive legislation. I
therefore commend to the House the accep-
tance of the Bill.

Sir, I mave.

MR. SPEAKER : Motion moved :

*“That the Bill to consolidate and
amend the law relating to co-operative
societies in the Union territory of Delhi,
be taken into consideration.”

SHRI S. M. BANERJEE (Kanpur) :
What is the time allotted ?

MR. SPEAKER : We have not fixed any
time in the BAC. Butitis not a controver-
sial Bill.

SHRI S. M. BANERJEE : Let it be 3
hours or at least 24 % hours.

MR. SPEAKER : We will not fix any
time but reasonable time will be given.

SIIRI SOMNATH CHATTERJER
(Burdwan) : Sir, it is good that a comprehen~
sive measure has been brought to control the
co-operative socicties in the Union territory
but one regrets to find that it follows the
sterco-typed form of legislation with regard
to co-operative societics in several States.
Mere legislation will not cure the maladies
which have erept into the co-operative struce
ture in this country. Unless radical reforms
arc undertaken and they are properly imple-
mented we cannot improve the situation.

Undoubtedly, during the last 25 years
there has been some growth in the co-operative
structure in this country, But mere quantita-
tive growth does not show ecither good health
or qualitative succrss. Therefore, we have
to look at the evils, which are now cating at
the vitals of the cooperative movement in
this country and try to take such measures
which will rectify these defects.

It is well known and an unfortunate state
of affairs in this country~ that cooperative
societies still continue to be under the control
of vested interests, The Rural Credit Review
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[Shri Sommath Chatterjee)
Committee in its report said that it had
become a closed shop. The recent Banking
Commission's report also says that the co-
aperative movement in this country hm
become, as it were a profesion of some
people who have lost all objectives and sense
of perspective iy carrying out the cooperative
movement in the country.

We have had the recent spectacle of a
well known cooperator of Maharashtra indulg-
ing in unseemly exhibition of wealth on the
occasion of the weddings of his son and
daughter. These person belonging to the
ruling party have be¢n converting the co-
operative socictics into profit-making ventures.
That is why we fear that real attempts have
not been made to root out the evils from the
cooperative movement because the party in
power and its members have been taking
advantage of it for their own politieal or
personal ends Therefore, the essential thing
which has to be looked into is that undesir-
able clements and vested interestes do not
get into these cooperatives.

Clause 20 of the present Bill leaves certain
powers to the Lieutenant-Governor, namely,
the power to provide by notification to be
iswued as to the clay or classes of persons
who may be omitted or precluded from join-
ing the cooperative society, But that lcaves a
completely unguided power to the Lieutenant.
Governor. It does not lay down any standard
under which persons or bodies will be selected
who will be kept out of this. As there is no
guidance, it obviously leaves room for misuse
and for being used for political purposes.

Clause 31 of the Bill provides for dis
qualification of persons from becoming mem-
bers of more than three cooperative socicties,
We do not understand why a person, who
would have to devote his time and attention
for running a cooperative society as a member
of its executive committee, should be allowed
to bocome member of more than one come
mittec and, as a matter of fact, of three
committees. What is the rationale behind it ?
It requires vundivided attention, proper
approaches and selfiess service for real deve-
lopment of cooperative socicties in the
country, Therefore, why should special pro-
visioa be made foflinembers of the executive
cammittes of & cooperative society P We sub-
rit tint the Minister will consider whether
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suitable provisions could be made s s mnot
to bring that provision into operation.

We feel that in order to be successful
cooperation should be a way of life and
should not be equated with mere business
transactions whose real interest is to make
profit at any cost. That is why it is necessary
that proper persons should be put in the
management. As all the committees, which
have gone into this matter, have reported
from time to time, it is essential toset up a
cadre of trained personnel who will be put
in charge of the management and control of
cooperative societies and it should not be
left to the whims and caprices of political
partics or some persons having political or
personal axes to gnnd, We must develop 2
proper cadre of traned persons to look after
the cooperative societies.

Cooperatives, as is well known, under-
stood and accepted throughout the world.
have a large part to play in the development
of the economy, specially in the agricuitural
sector, It is an undeniable fact that through
cooperatives we can achieve a lot. With the
recent reappraisal of the Plan and the so-
called emphams on the iural sector, it is
more and more cssential that cooperative
agricultural credit societies should be formed
at the village or primary level. Without such
primary credit societies funrtioning 1n a pro-
per manner and without radical land reforms
being carried out at that level, 1t is not
possible to improve the position of agriculture
in this country.

The Banking Commission in its latest
report has observed that agriculture has
received very little credit from the coopera-
tive sector, that is to say, from the coopera-
tive banks....

MR, SPEAKER : How much more time
do you want?

SHRI SOMNATH CHATTERJEE :
Another 5 mimites. May I continue after the
lunch recess ?

MR. SPEAKER : Yes; you mnay conti-
nue after lunch.

We now adjourn for lunch to meet again
ltE-QUP.Mg *



13.31 hre.

The Lok Sabha adjourned for Lunch till thirty
minutes past Fourtean of the Clock

The Lok Sabha reassembled after Lunch at  thirty-
JSour minutes past Fourtesn of the Clock

[Mg. DEPUTY-SPEAKER in the Chair]

DELHI COOPERATIVE SOCIETIES BILL
~—Contd.
MR. DEPUTY-SPEAKER : Shri Som-
nath Chatterjee to continue his speech.

SHRI SOMNATH CH\TIERJEE : One
of the factors which is hindering the growth
of agriculture in this country is the fragmen-
tation of holdings making them uneconomic.
For the Purpose of getting rid of this difficulty,
cooperation can play a very vital role, and
we can evolve a system of collective farming
through the means of cooperative societies. I
request the hon. Minister to see that Govern-
ment takes initiative in this matter; if the
small farmers do not come forward, to set up
cooperative farming. As it appears from the
report of the Banking Commission, lack of
agricultural credit facilities is, to a large
extent, responsible for hampering the growth
of agriculture. According to the Banking
Commission’s report, the cooperative struc-
ture at the primary level is suffering from
lack of direction and it also lacks financial
and organisational support from above. To
get rid of this difficulty and to avoid the
strangle-hold of monopolists, Mahajans,
middle-men and traders, finances should be
made available to the cultivators through
agricultural societies. It is essential that the
small farmers should be provided with coope-
rative credit for which adequate funds should
be made available on a priority basis and the
primary credit socictics should be made viable.
In providing credit for the agricultural sector,
the Central Co-operative Banks and the State
Go-operative Banks have got a very vital role
to play, but, our unfortunate experience has
been that the funds made available to thesc
Co~operative Banks, namely, the State Banks
and the Central Banks are more misused and
often not properly utilised for the objects for
which they are made available.

If I may again refer to the Banking Com-
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mission’s report, it says that these banks are
indulging in financing of individuals in un-
authorised and trading activities and if these
malpractices are not checked, mere legislation
will be a meaningless exercise.

One of the factors which has been ham-
pering the growth of the co-operative sector
so far as co-operative financing 1is concerned
is the overduc of loans which are kept out-
standing for years, From the report published
by the Department of Ci-operation, Govern-
ment of India for 1970.71, the seriousness of
the situation will be evident from the fact
that from a total overdue of Rs, 6.59 crores
in 1950-5] the amount of overdues from the
State Co-operative Banks and the Central
Co-operative Banks mounted upto Rs. 493.60
crores in 1970-71 and so far as the Primnary
Agricultural Credit Co-operatives are concerned,
the overdue loans have gone upto Rs. 243,50
crores in 1959-70 while it was Rs. 6 crores
only in 1950-51. Therefore, within a span of
20 years, it has risen fo Rs. 243.50 crores
from Rs. 6 crures, amouating to more than
35% of the loan. The Banking Commission
inits very comprehensive report has dealt
with this matter and it has referred to causes
which have resulted in this accuinulation of
overdues and you will find that these are
really due to mismanagement of the banks
than lack of resources. If I may only read
out that portion of the Banking Commission’s
report, it says that the causes of overdues are
indifferent management and mis-management,
unsound landing principles, diversion of funds,
control by vested interests, lack of adequate
provision of loan recovery, lack of adequate
control of State and Central Banks, lack of
appropriate link between the credit societies
and the marketing societies, failure to take
prompt action against wilful defaulters and
uncertain agricultural prices of the commodi-
ties. Unless this vicious circle of overdues
cating up the funds as and when more funds
are availuble which are utilised only for
meeting overdues of the State Co-operative
Banks to the Reserve Bank is broken, no real
solution can be achirved and the agricultural
sector will continue to be neglected and the
entire process of co-operative financing of
agriculture will come to naught. Therefore,
it is essential that these co-operative societies
arc managed in such a manner that these
overdues do not accumulate and there is
proper utilisation of the funds. In this field
the Reserve Bank of India can play a very

vital role.

-
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[Shr: Somnath Chatterjee]

Whatever be the power given under this
Bill to the Registrar for inspection and audit,
in practice we have found that the Registrar
becomes amenable to the mflurnce of the
party in power. Uptill now, the Reserve
Bank bas been trying to play a sort of an
independent role in the matter and generally
ats durections have bren for the benefit of
these nsuitutions. But the Reserve Bank only
gives instructions or directions to the State
Co-operative Bank At the Central Bank
level or at the primary level, the role of the
Reserve Bank 1s only i1n the nature of an
advisory capacity  We should recommend
and I am sure, the Govermuent will serioualy
consider this matter, whether the powes of
auditing and mspection should be allowed to
rest in the hands of the Reserve Bank more
than in the hands of the Registrar Our ex-
Jpericnce 1n the past in other centres has not
been very happy. So far as the agricultural
sector 18 concerned, we feel that the role of
the Reserve Bank should be to see that
proper and greater mobilisation of resources 13
dune So far as the advances 1n  the agricul-
tmial sector are concerned, 1 feel that thuse
couperative societirs  should be utiised to
dustribute fertilisers and agnicultural machinery
and implements, for opening up agro-service
centres and  supplying consumer materials
In the village areas, it 18 very important that
Governinent should set up covperative godowns
#nd cold storages What happens 13 thus
Some of these cold storages and other arrange-
ments are being mus-utilised by mahajany and
other traders for the purpose of Laking «ontrol
of the produce, by advanang loans ctc to the
cultivators, They also try to mampulate the
pruce thejeafter

Therefore, f there are culd storages 1n
the cooperative sector, this kind of manipula-
tion in prices can be avoided and consider-
ahle benefit will be derived by the cultivators,
The weaker scctions of our people will be
able to derive the greatest benefit

So far as the urban areas are concerned,
we need not have super-bazars with top
heavy admunistration, but we may have
diversified shops m large numbers. By this
wav we can have tht necessary economy
effected in this and at the same time we can
avoid the top-heavy administration.

Sir, we do want mere show-pieces, if I
may say so, but properly managed and con-
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trolled cooperative socicties, even if they are
set up on a modest scale,

The cooperative housing socictirs can do
a lot in meecting the housing shortage. We
can have housing socicties rendering good
service a8 we have m some of our urban
arcas ; we have to set up such societies in
our small towns and in the countryside so that
larger sections of our people could take the
benefit.

Another thing that I would like to stress
for the attention of the hon. Minuster 15 this,
We should give proper publicity to make the
common people aware of the benefits of co-
oprration They should be properly educated.
Whether 1t is 1n respect of the field of housing
or the consumer ficld, the Government should
take up the publicsty work and not merely
leave it to the cooperative societies themselves,
hecause, as you know, then resources are
meagre and their finances are not adequate.

Su, 1t 18 esential that proper  attention is
pud to publicity as well, to educare them
and make thern aware  of benefits of coopera-
tion 1n general

If I have to deal with the several provi-
siwons of the Bill, it will take time I would
draw the Minister's attention to Clause 6 It

says .

““No member other than the Central
Government or a cooperative suciety shall
hold more than such portivn of the share-
capital of a couperative society, subject
to a maximum of one-fifth, as way be
prescribed or have or claim any interest
in the shares of such suciety cxceeding
ten thousand rupees, whichever is less.”

That applies to onc individual. But, Sir,
there have heen (ases, as in Clause 5 with
regard to family members, that is, members of
the same family, forming cooperative socicties.
1feel that equal restriction or similar restric-
tion could be put on all the share-holders of
the cooperative societies. The total ceiling
should be made applicable, not only to onc
person, but alio to members of his family.
Therefore, the benefit which is sought to be
derived from the provisions of clause 5 arc
being whittled down by those of clause 6, in
the absence of a ceiling being made applica-
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ble to the particular person and the members
of his family ms well. I would request the
hon. Minister to take this into consideration.

Then, the proviso to clausc 28 (1) says
that where the bye-laws of a co-operative
society provide for the constitution of a smaller
body consisting of delegates of members of the
society, then the management may be left to
the delegates. This, 1 submit, is a provision
which is likely to be misused, especially in the
context of the provisions of clause 31 (5)
which provide a restriction to the number of
committees of which a person can be a mem-
ber. We do not know who the delegates will
be and why the management should be left
in the hands of a smaller body of persons
rather than to a larger body and why it should
not be left to the members as is the provision
under clause 28 (1). The proviso can really
cause mischicf in the proper functioning of
the co-operative society.

Then, 1 would come to clause 32. It Las
been our experience that the provision con-
tained in this clause, namely of notice being
given befure supersession has been misutilised
for the purpose of manipulating books, records
and accounts In appropriate casex, power
should be given to thr registrar, or I would
prefer, to the Reserve Bank, to take control
of the society, even without notice, il a pro-
per case is made out, in order to avoid mani-
pulation of accounts and records,

I had occasion in my professional capacity
to deal with some of these things, and I have
scen how taking advantage of the period of
notice, the managements of these co-operative
socicties have tried to manipulate book of
accounts and records and have tried to avoid
the impending supersession by all sorts of
jugglery of accountt and manipulation.
Although as a lawyer, I do not like any super-
scwsion order being made without notice, yet
the cancer of mismanagement has gone so
deep in the co-operative field that it may be
essential for proper contrul of the funds of the
co-operative socicty that the supersession order
should be made effective in appropriate cases
even without notice.

Finally, I wish to make one submission
with regard to the constitution of the tribunal
which is to be constituted under clause 78.
It has not been laid down in that clause who
would constitute or compose the tribunal to
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be set up. I welcome the tribunal because it
would be an appellate authority different from
the ordinary departmental appellate authority:.
But since the composition has not been laid
down in the clause. I would request the hon.
Minister ro take persons cxperienced in
judicial natters or persons well-versed in
legal matters to constitute the tribunal,

Subjeet to these observation, we welcome
this measure in the hope that it will be pro-
perly implemented for the rcal henefit of the
weaker scctiona of the people.
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aTel ¥eTH W FrAAAfesT Ft oA

e fradAsiee §, vrsaRee 8, a9
a& S I O go #, @i ag W@
qIAT G TG T N FH AN A
fr gawr w2z 97 g faar I &%
fawtr & Y @z naeEe W Ff &, @
ar afeqrs frgorefess W @8t & faw
fwegre 2, oy ovdt sty 2 &
g &, a7 9 I1g I ) gfan Aww ga
2 fr eng wremadfesy sueeEfar Al
FATH WY EAFT gAEiae X |

gt g7 PrETIRfea gaHe B G
e gy § agf & ag W e wfed
fr @t Fremefes AaEdS FAvE AU
g N gTHEr ¥ duy A § 9AET FW
e g s @re) feelt & sz
qEa a1 FrETORfET €T § I A
g, a0 =i 3, T qmAr wifgy fF
¥ w7 w17 F §, winefew faomw &
g T § a1 S WAl § g et
& fr¥ oramadr frafergr oy & 1 e
) et e o o ff sl

CHAITRA 21, 1894 (SAKA)

Cooperatios Socicties Bill 202

& ag waTE g g | e fawfr §
o &y gy § g7 AT, o
TR AT FT GATEST GIATEH | FAH
¥ A1 A foaay ofses & femmow
Té & | o <o § oo qee € ot A
fr @@ N arf g fa¥ $y wfee
&1 YT AT AT wEy & 9 faer @9

T ATT TF A(W1 FT a6 7 A
§ QY 7% g9 @ faa &Y arfg 740
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wit forrera Py (| ) @ IS
S, ¥t & fAg e O, AT 5 endy
weAT AETey & wamar, wagETdr afafadt §
wraA ¥ HE QAT FIAT 4G 97 A A
AT W g Y § waar &@&rw
FEIE L OF aa & fog & wfy oft
Furé 21 wrgar g fF arw s ey siy
#reefed FA & § o9 79 fevwy
Yo AW F FY B AL 77 AT T
Frafmmar o 31 & @ T Fwar
qrag AR gl TR AfFT FE N T
T frar mar ¥ 3® w-AT
graurr @ o @, & g faear ® SmAr
a8 S Afew AN FY TR AfF
FraTrfey Jve< & faems &, o wrem-
e #1 wrEAT & fawre § ST FrA9-
Wea et § I=T 7AW T T &
STayTT AT AT § arfw ¥ et
JgeT & fomy A G AX 0F aga
gy STawTT § A xad fau & awwre
* FTEAY wRaT § | WY g ¥ dwyee-
®RZ A o e & fag o qEd
strawT Ty gt § syt ey sfaffeer
fear oeT & @fFT oF @@ A @
N Fremofer e & FA A
qt fr @F At N F WEEd § T4 r
way, Fray wem we far wg fev
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AT JEH TaT @A 97 IHH g Wt
TR IATE @ T g w i ¥
afas ag o= § o ol @ o
T 9T T W W T ¥ w¢
o ¢ faw ¥ s A o § R
& camg FET g

w7 arq & a9 F oF qI@ FPAT
aTeaT § & wrenaifer & graew ¥ faeeh
Y SR 91, 9w 9w wT o
g fewmr 4, avr ¥ @@ AT g
Freraifes & fag ot gardy WA W
4t ag WrEAT o w g€ AW e &
THA T FEwfer yEiee Y afuw
femaTom ST amT T W TEA QA
fe gt el #1 faww Femaifer
ATGT &Y | BT g o £ iy ¥
9 TFTC T CF I8 &, OF Hromgfes
HrETET Y T 99 NTT W @R AT &
fAu, sSe gx A @ ami & fag anfaw
fazmr & oft 7 & TUT Iyeew
FUA | 9§ GEAT IR WU T, ST G-
g FraFTe g oY fr dweT @dw Ay
a8 7% foag @1t g dw 'R
A1 IR FTT FA A glawrd 2,
FE17 ¥ SAE @ F gRAerd sem
FX 1 Ian sfafesr a8 swE@Ql aw
ar ag v 5 feara faferda aro o
e a1 {1 gl gd awEe 7w
A fr oiEeIR stegw Q@
e i wrfew | =W AT @iv &few
we gfer #1 gu amy Nfeqr §F awar
Fremafer dweT ) ofx zw ou¥ *emg-
Mex v w1 A4, TP W AR W
qAYTHT 1§ a1 399 fRaTEl AT OF qga
T# folts sy ol @1 o g oy =g
feafr 7t & 1 oo fora?d ot @ &
EAFA g ranx § Afew gy
T ALY AR gAY TEAdR 9w
Baar Al 7 & 5 gw wemfe
v & favrw Afawr 9x o ghe @
1 g7 o Y wnnfer
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[t fagare fag]
Tgt 7L ¥AT § O 5 oF grafeer gz e wreedfer gqade o famre @ §,

fras ofir § o9 T ¥ @R I F1EA-
F ® fa frey o e &7 spragaFan
&, T A gErI F fam, ¥l w9
¥ fog, ofqn Jza 4 & fag o dwe
fFod 9T 3 & fAr—gg 9FIT F aR
gTeT IR IT Fgrafer qraradr F
aTeT 9w g 9T A% &t BT W
frami Y weTE FTEFA E | TW IAL
¥ g7 99N w7 AR ¥ yvfan faww
¥ qw 79 A7 aa g 1§ A w64
off ¥ frdegq &€ & ¥ ¥ vz oft
s g | gt W ¥ AR sEem
g &Y GFq, ATH T AT AT FTHT §
Iq g AT A1 AG T gFA IWWQ
A QUEAT § 9 AT EW TR REATA
¥ 78 7, gr W F faavr W
A9 7 FO a9 qTF Fg A4 A ATy
T g wwrzw @A fF5 Framaifes
& fodr srerr-srer srawTT W@ § )

|WEW F & § gard N g9
AT FY THIT § ITHT IGT a0 TAH
FT 419 foran At 91 1 Iaw Aarfer
fafasr & foar, g & faqn, &R
gy ¥ 5 woqnd &Y Awafas wza
qr 9 fad & sregEe w1 W dw @&
fad | sma A ¥ wogqad & fageaw
IHHT @1 97 | Afew qry 3wt feaf
war § ? ag faegw gree afwde @
g e ATy qfr fgera qg ¥ f&
I T & Fifead o9 FowfesT =y
AT Ay fAAR-aT ol ® A AEA
s@ ¥ frgIgn @y § sy faas
Wt gty § IAN gride afead
wag §1 1500, ¥ gare AT @
EATT 9T ATRREE ®Y Ia¥ @ war §
N T IpwT oA arF 1 F qrady
frdg wem 5 sramadfer IwT A
afe aTq qAqrAT wrgx € ar @ 9T

TR o faegw wmw w3 fifrg afe

gfg avg ¥ fawr 9@ & I FW FAT
AN § I 9 AT famam @y § Al
afg 37 9T My Fedardy sy sgy §
A xH TRAT I qWAA F WIfAAT Y
3§ Frqifer A 7 faegw &=
QfAT | JIT FATE FFT ¥ A FILATATL
& 9T TLOF FUT F ATH-IG ST F
qrimT frg a7 &1 wrer ¥ ? 4@ A<
AT srar gw famer § 1 AT FIA
Ffoaft fy AF g@wEdrar ¥ FrAr
ag duAfad A 9z faadr § 1 g
TETT T A I AT H a4 § a8
ey F1aT 97 fa=et & afew 398 Ty
Wearer ) ag O Wy } 37 fA
fAsdez F FAT X ART & ) AT &
#rfrfoas w16 9 9g7 FoaT A Aaw
g frad 7 a1 AT Pezd Y M wraT
qgAAT & AT T FGAR w g A
AT 9EFT B 1 AFT 9T AT T
arfead =T W g A g A7 A=
FATL FTU AT ATEATE T A ATY {47 AT
w1y &1 gafag ¥ fadgy 5 o ara)
FY 3F FIAT LT AT F9frg I
#r sremaefeg ferfe & sarar sifem

gdl gFTT & ol I ¥ w{
gt fad & AfFd 34w dFad= a9
o gEfafaegza A 34 31 & Am9d
fadza wear wrgar § 5 foad wreRa
¥ uray ¥ & I9F fag madde wm
qT HIAT ATKHY 7 AHAT § 1 faH wIL-
AT T g FsA F g §f ag 9%
ATTHT ATTHT grav wrfge Afea qrfasr
wa1 Y, form wwTe F1 gRyonw A =rfyge,
feq wo17 ¥ AR 19 @ wifge 1 few
A1 ¥ foer @@, wgi & a7 qdlar o,
feg ww1T ¥ faft R-T TR F17 Fra1Y-
e araradr 7 &Y feg ard o Haw-
UWex Juz avy qpFFAT Y1 FEAJN
1 T & faq oy wgt 9¢ wefafiedet
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e § W fn b FreRT &
e X Afea A P M T
A W Al w©
frar & ofr s € v €06 o e
UWew drarar aY &iF & & s A
&t &, <Foregre w7 vy Al A @,
3% fgaw & wore A s B o Ay
T gEfafrezT wraw ¥7 fagr saem—
g% of AT ¥ g Ak A X IAN
&9 w1 aF &g7 A%y ) X aed
fade wear g 7 oF o S
e A€ & 5 wer g oF are gefafe
FETogw A & ¥ AT ¥ X A
wYfa® F3 1 A% q@T A THT A FZA AT
e af e el JuEr wwr 9
sy 1 #wr faswr 80 gafg afy
oY ¥t argrad w1 dAode i ¥
FW T FL O IAHF AT 77 AT R
AT T TN F =L QAT AT T
fzar ard &1~ A Sy AR & A W
FIH 7 § IT%T IA4T Ao & fzar
o | § fadaw wwmr f5 oefafrsee

a8 &Y 6 WA ¥ ST T T

s gA7T 7 gAY TET rfr
deqid § 4 warRfer d8 B
mar fr gl wmwr & fomr A A
agey FT amw Iz @ wAH wfaar
Y ey & Rfwt 3w aget &
AFT I AT w yw w7 far
AT ARATAG A9 a5

fex ¥ wefnfagded @3

% § O fwarl AT Ak

Dl CHATTRA 2{, 1894 (§4K4)
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37 &7 g § s e
¥ fatrwr ot g wAwT g wwar
wfee st @i-ae fravl & oY fawed
g A& o ogrh N wrawae &
TAHT Wiy §wET W oW g
fray oy wrfgg . & oY ' el
X9 ar gaer fe7 ¥ Faer @ Wt
Tty §, g gt frarat &1 e ¥
%7 § a8 wror fog wFTC & wvaq v @
¥ 7 oot owfle g9 999 @ & gawr
TH AT A 97 jA%T A FT @
2 | AT T W FRT A ooy ¥
fau, faadt Y wemvifer g g
IAR! AGT WA W W1 aqwedy Ll
arfEe |

i

RN OoF FTAT F gy ¥ § R
i s s g 1 @R W ¥y
23 (dr) & 3a% g7 Nfer gz foay
g TR A AT | g § 5 s
AT I § AN OF Ay 0F gy AJav
afra agr 97 Iga AR 39 Y-
geeT & A= 23 (W) & H=xy, foax o
IqF TG B IAF g AT A g
IYA  TAAAT IR IRAT B qa
AvEeRT g Av AT § AfFA & ol awwar
fe fea oo w1 919 53, oy s
arfaey W IAET qFT Sqww e v
ee faar mar &

wh a%g & 7z 9t g% g5 Hgyueg
T g AT AW O5A by
T & @ wCw g ) AfRA gAR @A
ot as & sry  qefafaser W wr
sfesy @ § I 93 am Ofefes
fwg | o6 = & sfaw  guwr ey f
O X A THT ATAN, T YRR
AR WY W gred B Qfwg )
ol & arq § gw faw w1 cava wo

g



8ix, 1 peed oot stress the point that the
co-operative laws should be 50 amended as to
be in oomsonance with the requirements of
times and to be in a position to meet
he neods of the farmers now. It cannot be
denied that the cooperative movement is
primasily meant for the welfare of farmers
peasants in rural areas. Bir, =o other
banking institution and vot even the branches
of nationslised banks will be able to render
as much asistance to the people in rural
sreus as the co-operative banks help them.
The farmers are having faith in the coopera-
tive institutions and in fact they eptirely
e for\ their very survival.

be lapses, even
unpardonable lapses, in the cooperative sector,
aloo might be some deficiencies and
draw-backs in the working of the cooperative
imstitutions. Our aim should be to remove the
bottlenecks in the working of these cooperative
institutions and also to plug the Joopholes
wherever they are. We should endeavour to
eradicate the drawbacks and deficiencies
thepe instittions. [ am strongly of the view
that it ix not proper on our part to condemn
the whole cooperative movement just because
in its working we natice some irregularities.
Before we take this approach, we should also

1

i
:
i
i
¢

any ofher organisation, which will be in a
position to meet all the requirements of
farmenrs like credit facilitics, improved variety
of sccds, fertilizers sic, as the cooperative

bank ? Is it also pomible for them to obtain
such loans on the jewels irom other commer.
cial banks ? You cannot dispute the fact that
the farmers arc also keen to sec that their
co-operative banks function profitably and
that is why they want to repay the loan even
by pledging the jewels when the harvest
faits them. This kind of restriction of 5% of
the deposits on the loan to be given agninst
jewels is a damper to the farmers and also to
the co-operative banks in rural areas. I would
appeal to the hon. Minister that he should
take this point with the Reserve Bank and
see that this restriction is revoked.

Day in and day out the Government of
India announce that more branches of nation-

kind of restriction of 5% is lifted, these rural
branches will not be able to work in a profitable
manner, If we want our co-operative

;

:
g
|
£
i
T

the cooperative movement by any other Sir, the State Cnoperative Bank gives loan
In fact, we should emergisc o the Central Bank, which in return extends
further the co-oporative movement so that it sise Joan facility to the copperative sockeiies
caters to the umost the requiroments of the  in rurl arems. If the cowoperative society
farmers, unfortunately faces liquidation, sccording to
the present rules, the frat priocity on the
To give an illustration of the deficiency in mnfdwnahvtwhthd-!hgd
the working of the cowoperative banks, I loansgiven by the SBtate Govermmmmt. You
would refer to the position obuiining mow. will appreciste that it should be the otler
When the farmers, who have taken loas way about. I the co-operative banks arv to
" b Lo : A
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commoditics and 1n consequence the farmers
arc cnabled to get fair price for their produce,

The hon. Member who preceded me
referred to the fact that the Regutrars have
got all the powers in the hands He wanted
to curtail these powers of the Registrars. At
the State level, the Registrar 1 the top
exccutive charged with the respounsibility of
running suceessfully and profitably the co-
operative ingtitutions. He should in faurncs
be allowed to function cflectively., What 1s
the harm in his having all the powers ? If
the existing deficiencies in the co-operative
sector are to be removed, then the Registrar
should have all the powers veated in him,

In conclusion, { would appeal to all the
Members not to condemn the co-operative
movement a8 a whole just because these
are  some deficiencis and irregularities
heve and there. If we want to achieve the
ohjective of rural welfare throughout the
oountry, I would suggest that greater in-
cenfives and amistance should be given by
the Government to ed.aperative movament, a3
that is the peacest one to help the crores of
farmers in gur country.

With these words, I whole heartedly
welcome this Bill.

¢ SHRI K. SURYANARAYANA (Eluru):
e, Dapusy Speskes, Bir, 1 bave botu clonly
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angristed with the coaparative mbvement for
the It 30-40 years. The opinion of public b
oot very guod towards Geoporative movemient
& we wxpeot it to be. Ouly thick-skisned
pecple can murvive in the cooperative sacisthes
or in the cooperative movement, (Iniwrag-
tion,) Even theugh it is a recognised policy of
the Government, all the Opposition pacties
and even pur party arc taking advantage of
group politics in the coopsratives. Tiat is
why the people are not satisfied and cooperas
tives are not welcomed by the people because
there ate defocts in the Act iteelf, because
there are dcfects in the management and

- because there are group politics in i,

Now, to avold all these things, year after
year, in s¢veral States, they are trying 1o have
these Acts passed. But when the guestion of
implementation comes, they are not so much
interested in it. They are not 50 much eager
to rectify these things and put them on right
Ines. There are several defects in the Act
itself,

I remember our late Prime Minister
Pandit Nehru once said that he could not get
a society registered for two years when he
was in U. P. We should see that cooperative
socicties function in a proper way. All the
State Governments are trying to have Acts
but they are not being implemented. In
several Conferences, many important suggestions
are made in the field of cooperatives. But the
States are not able to come forward to
implement the resolutions pased by such
Conferences and even agreed to by the
concerned Ministers,

In this Delhi Cooperative Societies Bill,
they have provided that the office bearers who
are elected should not continue for more
than 2 terms. That 1 a good objective. It
should be implemented. The Government of
India should dirsct all the State  Governments
to introduce this clause in their Agts alio, So
far a» 1 koow, somc States have pamed the
Bills but they are not going w get the
Governors’ consent to get the Bills passed mito
Acts.

So faras Andhra Pradesh is concernad,
they bave pased it apd they are trying to
implement it. Twaat to bring out one or
two defects here. (/sterruptions), We cannot
remove all the defocts as one time. We are

trping to implement it in & sloctre way v .
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-[Biml. Snrmuvami

l_mpimtitmtheint«ﬁtofthepﬂﬂsc':
" upeciafly ‘in' the interést of smll farmers,

smnll  mrtisans, poor landlems prople and
a&n:.-lnm_&ute,!hmm'nmy.-..

MMhi’m Delln This B‘n lhould he
i implensented “and thc Government of Ihdia
i should direct all the State’ Govemmu:o

E..;.:'f-f_'kmvduceﬁmhnddlfﬁdl in other States -
., #lss. That

y ‘is 'what ‘' 1 am requuting the
'-'-‘Gmtto do. BRERS

R ‘SHKI K. N T’IWARY {Bettia) : .
Ilje lmu.. Mmutcr replies to the debalc, let
. bim. say whﬁbqr it wmbenppliqble to all
'Bumwtonclhanlonc.

: SHHI K. SURYANARAYANA Whl.lr
"lmlmememu I want to make a sugges-
- tien that ' the Government of India should
.- ‘direct .other ‘State - Governments also to have
" 'this kind of 2 Bil. The Government of India
Thas gtt now full control over other States also.

°  ‘They should direct the State’ Governments to

" have a Bill like this in the intercst of small
fnmﬂ‘l, small’ artisans, poor landless pcopic
'sndwr:hoﬁwrpuopkdm

. Therenmwmnydﬁ'ecumtt. I would_

hke to give one example. There are heavy
-"'!.oummtthupﬂ'nﬂar ‘Where is the fault ?
" :There are’ certain officers appointed by the

qu-mmt. ‘Whenever- thcmuafmfound R

e 'mdwnmtmormnﬂim. they. will say

tthey will ' take "action. But = ndthing -

bhappens. “These 1AS or  ICS officers are
inte hy:heGo#mmt They are not
'mi‘ngpmperncnm And they ‘are not going

‘' to imstitnté amy inquiry againstany officers
'-.beumcallthuenﬂicm,fmmtopto battam, -
.rrauodamdw!thmmuthcr “unles there

. i collosion” among officers, “such things Will .

*not happen. In the Qooperative: Act - iteelf

ﬂlere i'ahophﬂle. ifthmumynﬁltnkm]
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mmm

él'ﬂﬂ Hm But ihw are - muﬂe m
colleet money. * But Government is préming for . .

. Heemce' for. them. It is not that all JAS.
. officeey arc like this. Some- officers n o
... State have belpod the Socicty to collest the -

" capital, but some others sit just at tise table

and do not collect the money at all. "Fhey

' mmist - create confidence in ‘the people, That i

why, the idea of cooperative movement - iy &

':wonderful thing ; it is & Véry nice "thing.' My . -
" hon." friend, Mr. Bosu'x Party and our Party
.'bcimemthtt,bccamcnhdpnnmll farmets
"-and agriculturiats.. But the . dd'mt u"i.nim-"'-'

plcmmtﬂrm 1t 'shouid be
oorrectly Our fnen&l,onlhc(:lppﬂn‘tlon nde:'if .
also, arc worried about implementation of thie
Act ; otherwise, there will benooppmun.'

R _:othuleglalwoammunmt.

- Tfully support this Bill and I request
once again that Government of India should

insist all the State Governments also to follow
the lines given in this Dclhl Guopcrative

‘Societies Bill

mwﬁn (ReHT) :
m ey, feedt & gvag feell
qEFQ drEgde fadas 9 w9t gwm
H #T a1 @Y &1 1@ g § 4 fadew
g & 5 b fawrqar Wamy ¥ o
frft a9 gu fawm & . &9T7 9T gEwr
fagas o s ggR foom o1 W W
WX Y g A @A
AT @ ¥ qryr o feafar 8, w9 Fawy
TN AW TEW g IWITR qed frwre
_ﬂéqi\‘swawm;m; Ty

mmi’r aﬁmﬁﬁawmﬁw.

'thmmﬂmﬁaﬁm"'
afer €19 AwEiE agE e g
Wl T vk g

mm&h;qﬁﬁ wﬂmm

A w2y fr ol Mq
vwfcm m L34 -rm R &,
el WAL € Gar g §; Wil

'-.j_l"t"taw LLE R AT 2
o TELGITAF TR g ¥ vy

iﬁ? fﬂwﬁ - ;\a‘rﬂhm
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w5 W ww qgeet wed &, dg Ed
et gl v & § ofy wrcor & B e
X, o ot & ag oot o fawar wn
mat g e W ey W g e A
agrifrr A o e @Y Ao &

wfafrat snfx ot § § 5% @ & s #9,
W A o & ud aff § awdh K

frestt &) =t F@ gu AT wEE
oY geet & IAmaT R agh &Y A9 s
HY At dravedw el ok § faed o
AT 77 qF W qrr g4ty aw fatea
A8 g gEN ave o ararefeat
g wrar I FA T & aOwE
frges gr mar, &Y wgr SAEr Wiy g
wE ¥r fagar ¥ fawifor § ag ommare
& ®. 9EX FT% 1T T3 TF $IH AT
@ N Aq gy A FET O A
Frvw g fr oo v § agerfo & wfa
SETHAT § | BW T 9T KT AGT AR
W oAy & fasnr wramw &)
faeel & BN & ST TR A
e} & w7 § g o g€ ¥ A
et Y o1y ¥ w ¥4 AT Proer TN
wgeTaT g 9T FW FW ITHr AYA 9
syra fegr § st wuT ol femr i
oY aff oy A wed wrorwr § 7
srowy feelt Sraredr @ g €, oW
wfufrat 3t § or s & afufead §
ot yardr Wy afy afvfiat o gk § ol
¥ frot afalat Tt § o vad & arew
\erdf § wte sy firedt e o et a
agi € areerwAr Al &, 7 & S
g

C et R spefon e & ane
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off, doerd v & @, v
agsror wfufagt & arenFr wlt war
&y § | xu feafy % & qrwar § e ot
7 wff 01 qfe ywew § AN g ww-
TFATH AT REAAE F

w41 wgre ¥ ¥ wrive A o
oz gyrfeay Pl & 1968 & weiyewy
w7 fos et &+ e weiverr o Fiowid
Fq 154, dorms 19 ¥ wgr AT o

“The most recent review of the Jubject

was dogie by the All-India Rural Oredit

Review Committee which summed up its

observations on the petformance of the

primary credit sociéties as follows @

(a) The proportion of co-pperative
credit to the total borrowings of
the cditivators appears to have
continued to be small in absolute
standarde in most parts ef the
country ;

AW Py vEr AT §

“(d) A large numbet of primary socicties
are not potentially viable and must
be regarded as inadequate and
unsatisfactory agencies for dispens-
ing production-oriented credit ; »

frayd & I 155 otT 156 97 o ey
s A §, ¥ % qar ww@ar  fw
Fr FIT wEd ww F wew avely
wgardr afafy &, ¥ ¥ O A
£ a1 Aretor S §Y, S feara
¥ o WY qf-wdw & e §,
St =Ty faeer wfge, @7 s WY faw
WL AW H gErag T s fe
faeely § o4 qgerdy afufra §, owd
Al ey §, IA%r 50 FA7 A w
#aXa § ot 3w F W wgwiiorr
gy feme g f, ¥few ¥ wewrd
giafeat Sw gr & 7ff = ot § A%
IHY FAET W qu ATy At gw e g o

i Peaer g & s sgwTey Wty
¥ afor i & wva Te e
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[ore mdriraay wving
vty § fe agw wpe saferat oy
s gt vl f, wied dar R @
wfgsrdr aff § 1 wow wfdfosr &g W
¥t vy § 5 wgerdy. affdt ¥ ax-
foawrdy qrert fAArdT 99T g ATy
ek § fs goar Qar fear &, gorar wnfag
wea § e g wfafy ¥ arg §o g
feufir 7 e fioelt §, wies ¥ & wg
wrt ¥ & gt aw Pl v Treew
§, oot aen wrd fevagt qragwd
afufirat o) anfer Fafy s § e due
gieas ¥y arwt & w9 § ooy quar fean
wr § wvc wa A€ e aar @, & WA
8 fogy qur 1 o wfwfadt SR
% whrT ¥ Q9 N qeEgrde wMg
o § 1 feedly o w& qeerdy afafadt
¥ aredt 7y A gI8 gl A
wiw W & Afew sAd  wrdar e A
fedae v foar mav K T GTRIT 99
ageTly afafml 97 av arfes <
T WY CIGIET WA gl )
afx oft feqfr off, @ 2@ & qgwfar
sras ¥ ok arw g @)

ww & to fadtas o gy oAy §
A AT w7 s ArRfgd wTAT [UEAT
g t W 20 (2) ¥ STIEATE WY agA
sgs afawre fed v § 1 & Aawar g
fis g9t A I O Ffamc | &
ATARg AT gt o

W 23 X W o § “agerh
NaEH & AT qCX T QAR
ey § oF W W o afewre g
Teg--(¥) FT ATAL [N N W ¥
wegw v gy ar fwfor aa @ W
wtwere g 1 § awway g s somaifae
woerer ¥ agerC fed W oy oY S 2
w1 Sfaers off Oy iR + g Wy
iremmfvs A e 7y T wr wfes

LS
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ferk { xefrd wzg N Ny
wo ¥ afirwre @ ofgr

SHRI ANNASAHER P, SHINDR : The
Chairman i from amtag the mémbers. The
casting vote is to be exercied by the Chalre

man and he s the reprqpentative of the
socicty. He is one of the Members of the

Society.

wo Wl yrew gtde : QT 82
(1) % g war § s afy e atr
g § ¥¢ agerd afefr a9 ot
TAX FX F qua safawy sy § av
FRAar (ANKe) w@r § N A
Nfra Tex va afale @ w1 w2 o
“IYAT" UOY WY1 IYTAF § 1 XAF WeAAS
dregry fodr W wfafr Fat ¥ w7
q&at § fe Ia% 97 BT T AT FA
¥

arr 32 (1) (&) wwgr wr § v
hyegre ot wiufn & 1 &3 & wre
fedt wr wofer *v a6 waAw fages
FT T, Ay ag safes 9w afefe #r
TET T AT g | X sgAeqr wy A Ifeg
Tt &gy v ywAT

9 W ¥ zx off wyrmar yfe
arareey ® srorafe sz & fader-
ZITC HAq oaT 7 W@l W, Nfs
e o & qefw & Af it oF &Y
dm ot 7 wwie aga = e g
afy fwdY afafr ®r wo foqr a@v d,
ot merw 9 W §f SR
wfafafir sa w1 o ward 1 gaR, ke
Wik werew At 0 wefad e
WY g¥ were T edfwy afwsrg aff
et wrray anrfgy o ~
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#R ¥ gy ¢ g wbvly w1 ol wee
Qﬂwﬂ.quﬂw ¥, 0w
g iR oy 5y gk B afafy ot e
S it Y @ o & e afgur
o A ¢, wefag 3w & wow ot feelte
sweqy T wiw o wrdy @ <R #
oot gk € § ¥ Swafr €
wrepeaa & stfow &

w78 (1) # sy §: sw-
Ty 19 sfefras gry o gk aie
o T B v & fag srfewer vy

war ¥ % ag s wgar g fr e
frdys ¥ wga-d wifgay § 1 ag fadaw
waet okt wvar v § e g e mgud
¥ qgd T FT qAGT T ST W)Y
EAT & | wvey AT, FAT EH OF qAT
afafe & gud %< faay omar 1 A g
¥ 1968 ¥ wgwar il & gsdew
Y e wofes & Foié w1 gamen
feqr 8w x@ T gt & fawie
Fett §1 77 o fadgw & feoy & oY
iy € xufog e wedr o o A
w7 Fers s gy W, oY §9 1 Ry
e waey sue afafy ¥ go€ fsar v,
@t v fedae & qfedy € g fear ay

" gwar g wr o1 Wt sgwfor ¥ sfvs
& mfws oo o W ®F W I¥W
€ ot % Ty W WIET WTOI AT |

wenr ageifoar wrder & aX &
qF qyg & ¥ e S smesawn § )
oW g T g, i qg Oy wraey
ww oy ol b feway T g,
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o et wrlew OF T Y v
W ity wx @aT ¥ ) v @t
orEr arlrar Y ¥ el

ot wefw Fay (s foeeht) : Figdr
e gray, # feeely Promatfey drangdy
feer w7 e w0 WA R

w faw ¥ wr 31 (5) § e
mr § fr Y ot eafis frdt W
smtfey Sramd o1 afesdgw off
¥ avm, Wiy Wy % S, aew-
Rfadz, Wwolr ar areaAgd ST Y,
Wz Wy 8Rfa srrdwee, el anie
diedr ar dorrs wr g, o &t 4w
et M gt oy ave
Trear § % oY sl sheer we we
wrer §, forest @At & dnaT W@ WX
Ay § vuw vy fewwnfafrfer oy
grar § ? gAT agy fead  ferdte &
AT 1952 AW IS AW A
g1 oy W@ Qe w0 Ak
STLRYT § JewT Y §, 9 sveTe gl
= ¥ e @ &) ww fre ¥ Fafey
g ¥ ag O% swy & ¥ e o ot sqfis
2 = aF, a1 I 91 aF, Arfredace
@ T, ¥y e geit R & e fre-
warfaerey g AT 1 s wvE arrfe-
W T QErw yw g far § e
: arer X g war §, @t Wt ag few-
arfrerge § ai | g 9 feeg @
arx T & | oY W AT T e
€ 1+ ag Frht v YN e awT $)
AT & ofwt ag wraar ar g e e
areAr WY oy T w9 0y few-
warefieree aft wvar o el o

0 o ¥ wW¥ Gy egn
wrgeT g % agi X oF wde Sifeh
Ny iy 75 13 ¥ sey e
81, vewmw (9) (x) ¥ wux Pordy
wg oy war § fe el arfieft-geic
ferg oy Bdadie & Wet ) we A gy
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oy e @ & Wew ool wy At e
vy 5 frar oodde e @w @@t
T ¥ o 1 Wi R gt AR A
| falr wr mvar & @esIC W
qifadr, e wre deL A QY Fwar §, o
oy T AT EY aEar &1 O IAFT YA
s ¥ wxwamr oy Rok el
swates &5 & gk & ow gerd
HEAQ &7 ArfaAEa @7 aY IWA Og 4
wE ot fr qiw e o § w9 TR
& YT Y ot oAz K arfadie AR
Az % wrfire #307 | aw gaw AT wTE @
gede af § Wy foer fax waddE R
Ta¥ , fafer oer oglr | agr T
fogdt e dag ferdde WY ¥ fr ok
§ degredy ThH A wwarEw §
fe TR ¥ o gw TR WY TS
A § &7 wgw SurE GO Y aw ag
wifen §eft § 1 o oF T ag A A
g § P T T W e e
AxaRr N T s FwAT § ) oy
fogx fredt Rz Semedfer S
Wi ¥ forg reire fea e
AT W g7 T AT AFAL AT 97 FFE
feqmr | SToqfeed A3 O TAF
Wy ue fat ¥ favm W wrf anfeav
oY A 9T Y@ GG 8 AG AT R
fir Wy W & qiedw Widrefesy §
ITEr B Hv & @t 97 yEiafreEy
gﬁtmﬁmymw@iﬁmrﬂﬁ
ary AdY WRW QYT | TN R aTeT R
& v & <PrgTT ¥ a1 Az awdr @
fe ow @ o) oredr WY FrE
w7 gwar § are findY fo ¥ o g
fearr § fir 7g Aifem 3 o srTePvEY
fah, ¥fer fowr wr B @@ A
fegr 8 1 og S Arveel AT Y aED
£ a7 91 wit oYy Qe off Frasat ¥ o
ag wre ¥ qrar & fedr dure g s fom
s, #w ar el wv iz
P 30 &, Foo¥ v fom &) weht
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¥ AT §, IueY At T geedie WX
fiear wry o+ Rfewr vl ow ¥ ww @y
§ 4« sab M Wt wefer gyl
o¢ far mar s oo ¥ ¥ vaed ¥
TforegTe gvgw Ao @ @ Sl o
g &% guade w1 wfedr iy
TR w5 owr oA R, O wr
wH Mo g s w7 P Nk
ot 7y 971 A gEhige are oy §
¥g fosrge o & e drfiede e
¥ gard reAew 1 Wi forar o) &%
* vy ez deede frav g &
g g e @Y 9§ sz oY FreeR-
foa IrFramaafty, or AP &
agelt N o FA W dare @ g
wfF $1€ T @ arew A 97 A
fedt wr dar aff frer | femfaed
fenfyee e a1 ag 1 A§ v
fenfaz aft arar 1+ A TfF ¥ 9w @A
g& @ K o Tveared 991 AT g
o wgRa & frag A s o Ay
& fr wiv et qow & wew faa afs-
T E ArTS 7 ar et ®Ww owree A
#f frede gewds gt A anfgr
et & s Y ol feew &1 AmrEdw
o XN FETH vy Hbea K
I9A FTO it AR W q@ET qTEAT
g fs 51 aver woar wemifes §F AT
fafrgdsm Roawrgar Eafc @5 ¥ 5
¥gfrew foagre amg MR g 35 @
nifenr ww gk feedtasw o< K oaw
wif agett w3 Afew ame o Seede
fafeadeer o off oulr o€ I T @
o 1+ fafer dergde & ¥ dor fawwr
wT WA ¥ ) W w feurdde & iy
vy qver ¥ @ & o vaR gy awEY W
¥ ¥ 5w agel & s W S e
§v oY v g R ar dandt W g
&t | fewd svencdtyr Rredly 3 ¥ K oY
fafer oy & T g arow
gree fafbadam ¥ are foar mar g 7



7 awi ¥ A19 ¥ x5 47 #7 gk
wATE |

st wore fey (gifiraregy) .
SuTSgy WEET, 9g faw faeslt & qIeF
AT ¥ ) W N TR X Fforr wr f
s gur vw & fowm fer §
WEISZ F QI F T F AR ATGT A9T
g gwaw off & WA & AgrvTSe WY
aTE & 913 & 5 g aarE 771 A39-
AT qgT 75§ & § fHAT 9T Wr § 1 ABT
aF wemifes gae fusyr 1 qeeE €
X agy wrem or§ a9 gEIT wraTedher
Mg oo &1 w9 fawr wrodran @
amar war ¥ gg ot 1925 71 ¥ ar
AN FHTAAT 4, ITHY T HCH AT TEHT
foqe s & frg 9g fasr s ar &
& it g w1 s fag qurd 3T g

wrrife grarer 7 9 g FHr @
fe ww off o3 e war feam, ar
g gra T FoaET @t ady Iy 7 o
wN g IR g7 PRar & o el &
wf Sy § @Y o & dwdt § W
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graTEry WY 99§ a7 & vy ¥ Py g
Y T W ag g W fewray o ey
5@ % e fer arcer b &
ford aga B gowAR gN W Y
foorar ®r T wT w1 el W Y
Ao 9 aaTET § o33 &1 A 9%
qut woff ¥ & &, Al G oW
wZeT Wy §) ¥em o s R e
T fodw Brge #% g@ e e
g TER YT vT a0 wfe gaa e
Yarefirar st «ft § forad firdt wrest #Y
gu% s wfes g7 & ey ¥ A
T At § wfs ag o e &
il 5B 92 3% a & & T aif
Freat 7 are ¥ surAr ar N SrETEE
& AT ¥ AN WIHT 1 %9
qradr & ug i fF QRwar & g sy
w a7 Ater fedm fF @@ ameT wen-
gfeq SYATEET ¥ X FIH FT qF | gAY,
7z fr a8 sarerd @ §, I
EE 1 P arEA 7 oarheft A at
FoY ATt AT ot AR | ¥ wrmifer
HIAMEENT FT AT qH & FH A |
NTEAT ¥ FY FUE IH wramfew Iy
w1 ¥ gegy fpear AR € 1T wEEY
AHFA FTA W JEW@ g | A7 WA
foreit 7 AT AT FATAT & & FYAT-
Sfea JwEd wogy qArar wrg | oy ¥
fr fra ara gz, fer @A 97 AW
ot fraar & 1 g2 9 Srerfes Q-
w©r w1 fawew § el amm afeg
T[IF H&r A4, §§ AY q9d 9T gASY
Fai fear srar @ oafs s # @
au7 A=t 738z 9 faar st &1 47
o AraT B X! U sEar d fw
fewfregfen goror ¥ wor s WA,
8 Wyarsfer drareds o sqqr fear
wifed arfe ¥ AoT Wrq wer AR
T SAFY frerrr ey 1 9 R
¥ oagr @ e s o A €
RIS FTowrAT g AT g
uw Tl vk Qforr # ¥ g v oo
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& g & Pl dedigydy ook gf g
g Wit § WXy veaT ©F T,
fw qodzr At Wi e Wt Y
woh wfex ¥ ot #fafeed § s
ey oY | oY qwde o¢ faear ¥ 1 wwh
T ¥ Wy ov A AT e {1
w At Ny et froag
weihfer T oY e oy o e
dwy g & worer e qufad ¥
g fe ot g v oo Woged
Wt & fardr wraitery var § 1 Afer T
¥ g ot gred ol e wifew « s
wharadfey daeT Togy wont § o W
o worgy Hifod, oft g7 w3 oA &,
SN ANy W, AT Ay T
watEy dRT T IOy § g aw @1
arqar, WNfE Tt fraar afr g e
A N oS wr o FWoeE §
fas g M or far 1 Bl |
ww #T &, fefy w wfew gEfe
¥t ¥~ qg &% Aff & ww R
W fed @ J-frar afew gERce
gT it feod W o7 W R ¥
w1 g ges FER IF v S &
479 §g ¢ THET WA § A arfew
gefey @ § ot ag dav ot aw g
T SfYT W AT Y gt ) gRfEy wEd
faafad & @ o zEwaEE S
Frr afgd

a1y ST Py @ B s W
grardy 30 faw & fywx F wad Y
way faus qEu wret Few w¢
gwar 1 e Ut amw AR, afew
™ ¥ w1 o s adr e sy o
et ¥ firer & o 1 e W Jar
¥7 TER @ semetfer dwee w9
avefeat &, 7€ wer §) v § )

‘ W g8 s A ower § fe wle
wwldeyd, Bud 41 Pefemin fad geter
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wiigwez w0 § oY awdee Wit oft
@, afer & Aeft v felr o & e
wri, ¥ A W A oy arol o
AN, aw  ay few fagror & oot Ow
owd § 1 W R oY gwice s
fr % ot ¥ ar qoU andt
ATAT, WTTATE Ay et TG QAT Ay,
afieer fnz ot g%y Qev aff ot @y
gC ATAT ¥ AT FY qaR s fr
rErd ®F er g, ¥fer e dr ¥
IAHY TF 7 WW 1 sy v
w1 L BT AT § o g aonh § B
Tieted Y A A AT—E
T | Y §F T A Fartee §, dfew
T Wit 51 e Y s ¥ v
&1 & og v § e e, fred
forey A A T AT F, qg A
IIEH-ATOE ANATH qATX | WET  IE
reled o Amd 7 W @ 3,
XN O far R gy,
Fa%y H 9% w¢ fear wy oY aFar 9
T | wife fa arefed Y 3w
wqar 7d FrreaT 2, X PR Y w1 9w
g A I Wenaifeey w1 wwew
e ET AT & § R Ay Qe & AT
w@ar e wd o fw goA oford &
IAFY WX FUAT I i AT R

& wmgar g fr gl @zw W wit
an ¥ o, fr gw dwe ¥ ooy o o
vk &, TEer X T o &, wiffe
wrarafey @ 7 AW A drarRdw T
et J9uT g feur g § ~wfesmgrt
¥ are gudr ol ¥ 1 debry gl
go & ) gorsf Q@ dendy
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el ow g W e dred
< ok o ke o &

a1y W fw Ay §, wH T W
wifgy, o sfeot & o g s¥ Qo
7 @ f& dEd sy W AW,
Tt ¥ AN A7 aw, gAer ki
det § dax ffag | wWE Mo
Farfrer §x & §, s A sara faor
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE) : I am thankful
to the hon. Members for participating in the
deliberations and I also thank the other hon,
Members who gave support to this Bill by
their presence here, I was pleasantly surprised
to find that there is considerable appreciation
of the co-operative movement among all
sections of the House. Members from differ-
cnt parties spoke and the main point of their
speeches is that the co-operative movement is
a very useful and important insirument
for the development of the rural cconomy as
well as helping the poorer sections of our
society. That has been the main trend of
their speeches and I appreciate their comum-
epts very much.

While making their comments, they
rightly emphasiscd the fact that co-operative
moment should be made a more useful
instrument, and that defects should be remo-
ved, for furthering the cause of the common
people. 1 appreciate that sentiment. In fact
for the first time you will find that the Gove-
rament of India has made cfforts in  proceed-
ing in that direction. 1 am not saying that
this Bill is hupdred per cent without defects.
Thmmbcdufochhmandthwe.butul
told some hon, Members, we have An apen
mind o this imue, but we should be clear
23 to what should be the futuse of this moves
pwnt, because we want that this movement
should not be allowed te be exploited by
wosted interests, dominated by a handful of
petsons either in the villages or elsewhicre.
Thesefore, a very important principle has
foven introduced in this Bill of democratization
and oped membership.

I sm serry that there hms been some
mispnderstanding by some hom, Members in
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regard to some of the jimporiant prpyisiona
of this Bill. Mk insance, Mr. Sorssth
Chatterjee asked why there is a provision in
this Bill that a member of a sacisty can be
the management of thiee sovietics. I wo
like to submit that for the first time a very
important principle has been introduced in
this Bill though one of our colleagues critici-
sed it, I think it is & very important provision—-
that no office-bearer can hold office for more
than two terms. That means a persan can be an
office-bearer only for a maximum perind of
six years. Of course, he can come again after
a lapse of three years For the first time this
has been introduced because we have alle
India experience and we find that some people
manage to ace that thev continue to be there
and they manage things in such a way that it
is very difficult to remove them. The criticism
is truc that im oortain arcas vested intercst
have come to dominate the co-operative move-
menat. In order to see that thus defect is reme-
died or removed, we have introduced for the
first time this important provisioa, Enstead of
welcoming this provision; Mr. Chatterjec has
only asked why one person should be allowed
at threc places.

SHR! SOMNATH CHATTERJERE : That
is welcome, but the same restriction should
be put on this also,

15.58 hrs.

[Suazt R. D). BHANDARS in the Chait]

SHRI ANNASAHEB P, SHINDE : He i,
yery enlightened member. In fact, he knows
the cos<operative movement and he scems 10
be closely associated with 1it. If amanisa
Member of the Managing Committes of a
Village Socicty, and that Society is again
represented on the Marketing Society, do you
mean ta say that no Member of the que
Bocisty should be represcated on the Macke.
ting Socicty ? Village Socicties are constitu-
ent members of District Co-operative Central
Banks. Representative of the Village Soclety
go on the Board of Directors of District Co-
operative Contral Banks, thorefore, there is
aspecific provision in the law that ont will
not be a member of a Managing Committee
of more than on¢ society of the zame type,
but there is no restriction for difftrent tiers,
The same man can be on the Markéting
Society and the District Oo-operative Central
Bank, dépesding upon the situstion. Therer «
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fore, it is very desitable that"the persons who
have “ficld experionge and who arc closely
cgonected with {ife ahouid be represen-
ted on the various organisations and, therefore
this prevision has been made. T hope that this
explanation will satis(y Mr, Chatterjee.

He again stated that there should be a
provision for supersession without notice beca-
use sometimes when Societies have to be
suspended  or taken over, they take away the
records He will see that there 1 Clause
38 (1) which reads :

«If the record, pegisters or the books of
accounts of a co-operative sotiety are likely
to be tampered with or destroyed
and the fund and property of a socicty
wurg likely to be moisappropriated or mis-
“applied”

In such circumstances, mmediate action
can be taken without notice. There is already
a proviion to take carc of that contingency.

16. hrs.

Shri Ishan Sambhali made some helpful
suggestions for improving the working of the
cooperative movement and I welcome those
suggestions, In future, we will continuc to
have & dialogue with hon. members and f
certain  pohcy decusions have to be taken on
the basis of the experience of hon. members,
we arc prepared  to discuss those things with
them. We are prepared to accept any sugges-
tion which will help to democratise the co-
operative movement, to make it more cffective
far protuoting the ¢ause of the weaker sections,
There should not be any doubt about that in
hus mind. He said, in some cooperative socie-
ties, for 20 years, there are no audits, We are
taking up this point about delav in audit with
the State Governments and also with the
Doltii Administration. If the pest moriem is
done after a wnumber of years, it docs not
srrve any useful purpose. Quick audit is very
important. So, we shall take the nccemaxy
steps 10 sce that audits are completed as cady

as possible.

1 am giad Shri Shiv Nath Singh welcomed
the restrictions. Ee has in ativance replied 10
the other hon. mesaber.

Bbri Cowder mede a
eigtions put by the Reverve

jon about
We will
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cxamioe it, I am glad that though be bee
iongs to the DMK, he have been given some
useful euggestions about tho cooperative
movement.

SHRI C. T. DHANDAPAN! (Dhass-
puram) : DMK members alw give wefid
suggestions.

SHRI ANNASAHEB P. SHINDE : Oaly
sometimes.

SHR1 C. T. DHANDAPANI : Always,
{Interruptions).

SHRI ANNASAHEB P. SHINDE. I
expect cooperation even from Mr, Jyotirmoy
Bosu so far as the cooperative movement is
concerned, not to speak of the DMK.

We will examine the comments made by
Mr. Gowder carefully and whatever matters
need to be taken up with the Reserve Bank,
we shall do so. He said public sector  organi-
sations like STC or Food Corporatuon should
necessardy involve the cooperatives in the
marketing operativns to the extent posuble
and feaublc. I entircly share that view. Ilon.
members will be happy to know that we have
given general directions to the Food Corpora-
ton which carries on massive procurement
operations that wherever cooperatives are
capable of discharging their dutics, the cuope.
ratwves should be involved. Last year a subs-
tantial portion of the procurement was done
through cooperatives. So, we are trying to
climinate the muddleman and involve more
and more the cooperations in these opera-
tions.

Shri Suryanarayana suggested that the
basic principles incerporated in this Bill should
be also incorporated in the State Law.
Shri K. N. Tiwary supported him, Mr. Sury-
anaraysna Is a senior member and = senior
cooperator in the country. He knows that
cooperation is a State subject and constitutio~
nally it is within the competence of the State
Icgislatures. As far as the basic principles are
concerned, we shall take it up with the State
Govesnments about elimination of wvestod
interests, otc. Some matiers have alroady
been taken up. Though Bhrimati Mukul
Banerjee has not spoken, she has tabled an
amendment.

SHRI K. N. TIWARY : Uniem the co-
operatives all over India mcterd, hit Sowés
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of co-epotatives in Dieltii has oo  meaning.

S0, whatcher reform thic hon. Minister wants
to intradute fir Dethi must be done for other
States alvo.

SHRI ANNASAHEB P. SHINDE : I am
coming to that, I was ouly referring to the
amendment given notice of by Shrimat
Mukul Banerji, She has given notice of a
very important amendment to the effect that
the small farmers, Scheduled Caste people
and weaker sections should have a majority
in the management. Though technically we
could not accept the wording of her amend-
ment, we have accepted that suggestion and
we are bringing forward an amendment
where that principle has been accepted. That
60 to 70 per cent of the people are the small
farmers and belonging to weaker sections of
socicty. Now the complaint is that the village
co-operative societies are dominated by the
big landlords. Under the new amendment
50 pet cent representatives would be small
farniers, Scheduled Castc people and weaker
scctions of the society, Once that principles
is accepted by this hon. House, we will take
it up with the Statc Governments that
Parliament has accepted the principle and so
vou should also follow it. So, the acceptance
of such principles by the House gives me
strength and I would bein a stranger posi-
tivn to orgur with the State Governments that
these principles should be incorporated by the
State Governments in their legislation. There
arc a number of other principles which also
we will take up with the State Government
after this Bill is passed by Parliament.

Dr. Laxminarain Pandeya and some other

. Members suggested that the bencfits
go to the small farmers. I havo noth-
mg&oadd!o what I have <aid in the begine
ping. There arc certain socicties to which
clections do not take place for quite sone
time. We want the co-operative movement
to be a very effective democratic organisation.
So, all norms and principles of demogracy
should be observed. If statutory clections are
not held by the co-operative sogictics then a
demotratic principle is violated, Stringent
action should be taken in such cases and the
suthority competent to permit postponement
of clections should be restricted ms much ae

passible,

Bhri Dalip Bingh wanted to know why
abdrs yhould be a resiviction or lkthitation of
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two terms, I think it iy = desicable thing, I
wits associated with the co-operstive movement
for a major part of my hfe as a field worker
and I comsider it a very important inktrament.
But there are some updesirable developtyents
in the co-operative movement which we thould
take note of. So, some corrective measutes
should be introduced to scc that it remminy
a healthy movernent, 1f you teke the picture
of the countty as a whole there are  ctrtain
areas where the co-gperative movement is not
coming up at all, One of the rcasons for this
is that vested interests dominate some such
societies, While I am thankful to the hon.
Members who have spoken in praise of the
co-operative movement in Maharashira, I can
say from my own cxpetience that some vested
interests are trying to exploit his very power-
ful instrument. A stage has come when note
has to be taken of this at the nationgl level
because the cooperative movement should be
an instrument to help the poor and not a few
self-seekers, Thercfore, I do not agree with
Shri Dalip Singh that provision for the restric-
tion to two terms should not be there, I think
it is very desirable to have it and a stage has
come to make it applicable to the country as
a whole.

Shri Darbars Singh sald that corrupt
practices should nut be allowed in the cooper-
ative movement. No body allows it ; some
people manage to indulge in corrupt practices
I think, thc way provisions have been made
in the Bill and with the democratic principles
which we have tried to introduce, there will
be certain checks.

Some suggestion was made by Shri Same
bhali for audit checks and other thinks. Wo
will go into it and ser to what extent impro-
vements can be made. But, ultimately, the
health of the cooperative movement will
depend on the inherent awareness and conscis
ousness among members themselves. What
needs 1o be done really is to remove the domi-
nation of vested interests and to see that these
organisations function very effectively as de-
mociatic organisations. Then, it js for mem~
bers to see that nobody is allowed to exploit
and indulge in corrupt practices. To the ex=
tent that it is the responsibility of Govern-
ment a3 far as the Delhi arca is congerned,
Government will take care to scc that necess-
ary stcps arc takcn against currupt practices
etc. Therefore, some powers have been given
to the Registrat and the Lisutenant-Go~*
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" have covered the major part of the criticism
by hon. Members. - May I ‘submit *at the end
that I am soliciting the support of this House
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. As 1 was submitting, I would - seek lhc
support of this House ‘for immediately passing
the Bill. Some Members - made a roference as .
o why it should not be-referred to the Belect: -
Committee, fn fact; thif weas discussed at .

L will -
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Hmbmtm this BHL, Later or, ¥ am
prepared fo bave's dinlogue with hon, Mem-
bers. Let this bedome & law. Later onm, if
after somne experience, we find that there am
certain difficulties, we are prepared to reconsi-
der. Tha Geverament of {ndia bas an apen
mind on this isue. We do really desice that
this Act must become a very important ins-
trument in cooperative movement. At the
governed by the Bombay
Cooperative Societies Act, 1925 and that Act
has now been repealed by Gujarat and Maha-
rashtra, but it still continues to operate in
Delhi, Therefore, it is desirable that an up-
to-date law is made applicable to Delhi,

As far s Shri Bhaura's point is concerned
as to how you definc “‘small farmer”, etc., I
think necessary care will have to be takan by
the State  Governments and State administra~
tion, Under the rules, “amall farmer™ will be
defined, But supposing somebody belonging to
“big farmer” group, from the same family or
a close relativn, does something, naturally, the
rulcs cau be framed in such a way to exclude
such persons. That means either the Delhi
Administration or any other State Govern-
ment or the State administration will have to
be vigilant  about it because, ultimarely, they
arc the implementing suthority.

About Shri Ishaq Sambhali's suggestion as
to why not have some kind of forum like the
Public Undertakings, ctc, already there is a
provision in this Bill for a tribunal. For
instance, some authority has been given to the
Regutrar to delegate some powers to the apex
socicty where the reprosentatives of societics
can come and sit together and take ceriain
deoisions. His suggestion will be carefully
looked Into to see how democratically elected
people are closely amociated with it. But
there is onc danger. I know a lot about this
subject. From my experience, I know, even
sometimes a pulslic representative brings undue
pressure to see that no action is taken or undue
protection is given. Therefore, inregard to
these matters, we will see what can  be done
after golng fnto those mattery in depth.

1 do not want to take much time of the
Howse, T fhmnk you for the indulgence shown
to me and for glving me this much time to
explain the various provisions of the Bill. With
these olwervations, I seck the unanimom
support of this Bill.
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SHRI SHIVNATH SINGH 1 What about
ldmiailtratu_:mm provided jn clause 32
for 8 yoars continuously 7 What is the pecee
sity of having administraters for 8 years ?

SHRI ANNASAHEB P. SHINDE :
I would rqeuest the hon. Member to carefilly
look into it. It says :

“(b) appoint ane or more adminis.
trators who need not be membets of the
soclety ,

to manage the affairs of the society for s
period not exceeding one year spacified in the

First of all, it is for ouc year. But in exce-
ptional cases, if the socicty s mismanaged
and there are & number of things, there may
be a contingency where the Government will
require more time to rehabilitate the society.
In such exceptional cases, this provision hay
made. Normally, it should be for 1 year. The
fﬁr;:.ipff has been incorporated in the Bill
teclf.

MR. QHAIRMAN : The question is :
““That the Bill to consolidate and amend
the law relating to cooperative socicties in the

Union tertitory of Delhi, be taken into consi-
deration,”

The motion was adopied

MR. CHAIRMAN : We now take up
clause-by-clause consideration. Thore ate no
amendments to clauses 2 to 30. So, I put all
of them together.

The quession is :

“That clauses 2 to 30 stand part of
the Bill"

Glauser 2 to 30 were added to the Bill.

Clanse 31— Blsstion and nomination: of members
of Committest.

MR, CHAIRMAN : We take up clause
31, thare are two amendmenty irt the name of
Shrimati Mukul Baserji. s she moving ther »
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SHRIMATT MUKUL BANERJI (New
Peihd) ¢ Yes, I heg to move :

Page 12, line 47,—
(i) for “two seats? substifuts —
“majority of seats” (1)
{liy Omit “one"
Omit “one for” (2)

I would like to say that the majority of
the scatsshall be reserved for economically
weaker sections of the members and o on.
I have suggested ‘majority of scats’ becawse
the real, bawmc principle bcehind the coopera-
tive movement i» to help the weaker sections
of the population. The hon. Minister has
said that, in many places, big zamindar
actually exploit the situation by adding more
lands. As one hon. f{riend said, it is done by
giving onc portion to wife and one portion
to children and so on. I have, therefore,
suggosted that majority of scats will be reser-
ved to really weaker sections. I remember, we
pamed the Nagpur Resolution on Coopera-
tives ; it is really meant for giving help o
service  cooperatives. By cooperatives  we
meant service cooperatives and not collectivisa-
tion. We meant service cooperatives becamse
if we help the service cooperatives, the smaller
farmers will be benefited.

In cities also, if we give this help to the
weaker sections of the people, many young
people will be benefited. Thev come to us for
jobs, but we cannot give them jobs, We
discussed this morning about the mini-bus.
By bringing three or four perople; vou can
encourage them  to have cooperative societies
and have some sort of a business or, for
example, shops ; instead of giving one shop to
one individual, if you encourage cooperative
socictics and ak a few young educated un-
employed prople to have cooperatives, that
will also benefit the weaker scenons of the
society.

‘That is why I bave moved these amend-
ments.

SHRI ANNASAHER P, SHINDE: I
Have already tabled an amegdment incorpora-
ting the suggestion made by her. We have
cxamined the prisciple enunciated by her and
—1h:nndd.wniofityohbr seals, as far
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a1 the managing committses are concerned,
shall be reserved for small farmes, Schedyled
Castes and Scheduled Tribes, 1 have already
given that amendment. . . (Inisrrypiion)

SHRIMATI MUKUL BANERJI : Thea
I would like to withdraw my amendments.

Amendmunts Nos. 1 and 2 waere, by lsavs,
certhdraron

SHRI ANNASAHEB P. SHINDE : I am
glad, she has withdrawn her amendments.

Amendmant made

Page 13,—
{a) gfter line 3, insert—

“Provided that in thc casc of a
primary agncultural credit society such
number of seats, being not less  than one-
half of the total number of members of
the Committee, shall be resertved for
members belonging to  the Scheduled
Castes and the aforesaid economucally
weaker sections of the members as may
be prescribed, and if no such persons are
elected, the Commuttee shall co-opt the
required numbcr of members from amongst
the persons entitled to such representation.

(b) for lines ¢ to 6, substuute—

‘Explanalion.—For the purpose of the
sub-section,—

(i) “Scheduled Castes” means any
of the Scheduled Castes speafied
in Part1 of the Schedule to the
Constitution (Scheduled Ciastes)
(Union Territories) Order, 1951;

(ii) “primary  agricultural credit
socicty’” has the meaning assigned
to it in clause (cii) of section 2
of the Reserve Bank of India Act,
1984." 3

(8hri Annasahed P. Shinds)

MR. CHAIRMAN : The question is :

“That clause 31, as smended, stand
part of the Bill.”

The mation s adopled.
Glause 31, ar amended, was added to Bill,
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MR, CHAIRMAN : There being no
amendments to clauses 32 te 98, I will paut
them all to the wote of the Houwse. The
question is ¢

“That clauses 32 to 98 stand part of the
Bill”.
The motion was adopied,
Clauses 32 to 98 were added to the Bill.

Clause 1, the Enacting Fermula and the
title rwere added to the Bill.

SHRI ANNASAHEB P, SHINDE : I beg
to move :

*“That the Bill, as amended, be
passed™.

MR. CHAIRMAN ; Motion moved :

“fhat the Bil, as
Iill:d-”

SHRI JYOTIRMOY BOSU (Diamond-
barbour) : The hon Minister has talked about
principles at the national level. Well, they
arc nice. That encourages me. Otherwisc. . .

amendad, be

SHRI ANNASAHEB P. SHINDE : Ate
you opposcd to principles ?

SHRI JYOTIRMOY BOSU: I would
have kept myself confined to Delhi. Now,
this Co-operative Movement n the whole
country is nothing but a milch cow for the
ruling party since 1947, It is known more
for the corruption and misappropriation than
for fulfilling its objectives . . . (Tutorruplions)
Don't discard the tow. You have come here
on the streagth of the cow.

Our Member, Mr. Somnath Chattcryee
has pointed out about a very affluent Maha-
rashtra sugar magnate co-operator in whose
daughtet’s macriage there had been not less
than one lakbh invitccs ., . (fnterruptions) I
won', mention the names of the persons
who attended that marriage.

1 say these co-operative socletics have not
impremod many people in the couatry
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through their functioning. Thry function
almost like joint stock companies and as
normal profit-making bodies. For example,
there is the Gujarat PFisheries (lo-operative
society.  You have given them tonnes of
money. Are they able to supply fish at e
competitive rate than its neighbouring shops
that are there ? Who does nut know an ex-
Congress Chief Minister of Delhi, Mr, Brabhm
Prakash-—to mention the name——against whom
there had been serious scandals of robbing the
¢o-operatives 1 Delhi, You read the scandals
in the paper ? It has come out in the Blilz
a number of times,

Please don’t look at the rules. I get
worried because relevance is the first casuaity
in the third reading.

This ICS Officers Housing Co-operdtive
Society in Delhi——I want to ask the hon.
Minister specifically here : how these tycoons,
semor burcaucrats, have been allowed to
create the situation of acquiring propertics at
the cost of others # 1 want a specific reply.

Then I want to ask you onc thing : 'This
1s regarding the Andhra Pradrsh Fertiliser
Transport Scandal. This has involved Rs. 2
c1ores, again through the big held of the
cooperative sector in the country. We want
to know about that. It neither benefits the
small producer nor the consumer.

In 1espect of the sugar cooperauves in
Maharashtra I know this. After the partial
decontiol in 9 mouths, 12 factorics have made
excess profits of Rs. 8 crores, Wec have a
sizeable scction of the sugar industry who go
thmugh the cooperatives, but can anybody
tell us, even the best of friends of the Govern-
ment. that it has helped the sugar situation
nor the coosumer ? No. This cooperative
sector has completely failed the consumer and
the small giower.

Jwant tv know this from the hon. Minis.
ter : What is happrning to the Chairman of
the Super-market here— —-—a Member of
Parliament—who has been forced to resign
recently, because he protested against the
installation of an IAS officer who would cost
the Super-macket Rs. 15,000 a year ?

MR. CHATRMAN : Mr. Bosu, you have
to confine to the rules,
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SHRI JOTIRMOY BOSU : 1 started by
saying, pripciples at national level. I will
just say & few words and sit down., I come
to the disparities and regional imbalances
that they have created during thelast 25
years.

MR. CHAIRMAN : Mr. Bosu, pleasc
stick to the rules.

SHRI JYOTIRMOY BOSU : I am
absolutely sucking, like a picce of glue, to
the rules. Let us scc about thc advances
to the Clooperative bector by the Staw Bank
of India, its subsidiarier, nationalised banks
and other banks. The figure for Andhra
Pradesh upto 1908 1s Rs 530 lakhs, upto
1969, Rs 800 lakhs and upto 1970, Rs 888
30 lakhs, Then you sce Assam, next to that
‘The figure is Rs. 258 lakhs upto 1970. Then
you come to Guyarat. The corresponding
figures for Gujarat are, Rs. 121 lakhs, Rs. 53
lakhs and Rs, 53 lakhs. Now, you come to
Mysore. The figures are Rs 645 lakhs, Rs
80! lakhs and Rs. 74% lakhs. Then, you
come to Orissa, an unfortunate State in the
castern region. The figures are Rs. b7 0%
lakhs, Rs. 68 09 lakhs and Rs 103.25 lakhs

Then, Punjab—Sardar Darhara Singh
may listen. The figure is Rs. 501 lakhs upto
1968 .

MR CHAIRMAN . You are widening
the scope of the debate. Confine yourself to
the rules. As long as I am mtting here, [ will
not alluw you 10 be irrclevant and your pame
should not go on record as an trrelevant
speaker, Therefore, confine yoursell to the

rules,

SITRI JYOTIRMOY BOSU : | am en-
tirely in your hands.

MR. CHAIRMAN : You are spoiling your
record.

SHRI JYOU'IRMOY BOSU : My record
it all written 1n golden letters, no body c¢an
spoil it

MR CHAIRMAN : Doubtful.

SHIR JYOTIRMOY BOSU : Then, Sir,
Bengal, which I have the honout to
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represent here, recsived not more than Rs,
35 lakhs for the period ending 1968. For
the period ending 1969, it remained at that
figure almost, Rs. 36 lakks, For the period
ending 1970, it remained again at the same
figure. 1 want to say is this. I will conclude
to your comfart, Sir.

MR. CHAIRMAN :
to the rule.

You shouid adhere

SHRI JYOITRMOY BOSU : Although
there arc provisions for help to genuine co-
operatives, you don’t want to do that, you
want to help the tycoons, you want to serve
your political purposes.

MR. CHAIRMAN : Now, the question

SHR1 ANNASAHEB P. SHINDE —rose

MR.;CHAIRMAN . Do
reply ?

you want to

SHRI JYOI'TRMOY BOSU . Here wyou
are not sticking to the rules, Sir,

MR. CHAIRMAN : He need not answer
or take notice of wnelevant puints.

SHRI ANNASAHEB P SHINDE - I am
thankful to the House for the support exten-
ded to the Bill I don't think I should take
note of what Mr. Jyotirmoy Bosu has said
In fact, I would believed his bonafides 1f his
party had done this. His party was in power
in Bengal were the cooperative movement
was in a worst conditton. I would have
believed him if his party had given some
suggestion to impiove the cooperative move-
ment. .

SHRI JYOTIRMOY BOSU : Out of 25
years, my party was in power for 22 mionths
only

SHIR ANNASAHEB P SHINDE : At
least some thought should bave been given to
this. Mr. Jyotirmoy Bosu, I do not want to
start a controversy. Let us try to keep the
cooperative movement out of politics, because
as far as the Government of India is concer-
n~d 53 I have already stated, we want this
movement to be a healthy movement,
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If there arve any malpractices, let us condemn
those malpraktices and Iot ws try to sec that
this movement becomes a very chHective and
important instrument for improving the lot
of the millions,

SHRI JYOTIRMOY BOSU : Mr, Chair~
man, I seek your protectiof. Let the bon.
Minister answer my allegations. Let him say
whether it is a fact or not that the chairman
of the supermarket has been forced to resign,
and also whether it is a fact or not that the
ICS officers’ housing co-operative society has
been made the subject-matter of severe criti-
ciam. These are all in Delhi.

SHRI ANNASAHEB P. SHINDE : He
can put questions separately regarding these
matiers.

MR. CHAIRMAN : The hon. Member
should have taken time to raise these things
during the consideration stage. Further, he
should have given notice of specific allega-
tinns, so that the Minister would have been
ready to answer them.

SHRI JYOTIRMOY BOSU: No, Sir;
rule 353 does not apply here, because 1 am
not talking of individuals here.

MR. CHAIRMAN : The question is :
«wThat the Bill, as amended, be passed.”

The motion was adopted,

16.37 hrs.

MOTION RE: 'TWENIIETH AND
TWENTY-FIRST REPORTS OF U.P.S.C.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : 1 beg to

move :

«That this [ouse takes note of the
‘Twenticth and Twenty-first Reports of
the Union Public Service Cummission for
the periods Ist April, 1969 to 31st March,
1970 and ist April, 1970 to 31st March,
1971 pespectively, laid on the Table of the
Houie on the 27th March, 1971 and 22nd
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Deccmiber, 1971, together with  the
Government's Memorandum relating to
the Twenty-first Report laid on the Table
of the House on the 2Z2ne! December,
1971,

The Constitution lays down that the
annual reports of the UPSC shall be laid
before both Houses of Parliament along with
a memorandum cxplaining the rcasons where
the advice of the commission has not been
accepted by Government. It is rather unfor-
tunate that we could not have a full-fledged
discussion carlicr than this date on the 20th
and the 2lst reports. The reasons for this arc
well known to the House, and I heed not go
into them, This is because the Business Ad-
visory Committee could not allot time for
discussion of these, having regard to the fact
that there were several more important gad
urgent matters  which had to be given
priority.

Hon. Members would observe that there
was no case during 1969-70 in which the
Governmaent did not  accept the recommenda-
tions of the commission, while the number of
such cases was 4 in 1970-71. The memorans
dum placed on the Table of the House along
with the relevant report would indicate the
circumstances under which the Government
were not in a position to accept in lolo the
recommendations of the UPSC in ecach of
these cases.

T may add in this conncction that we
have established a convention that save in
very exceptional circumstances, Government
always accept the advice of the UPSC in
matters relating to any appointment in which
they arc consulted. Unless in the opinion of
the Ministry comcerned, exceptional circums
stances exist warranting cdeparture in publie
interest from the  recommendations of the
commission, the recommendations are not

generally departed from.

it sthwTT WY ATa (FreT): FwTafE
wEreT BT # P T8 & |

MR. CHAIRMAN : The hon. Minister
may resume his scat for a while, There is no
quorum. The bell is being rung—

Naw, there is quorum. The hon, Minister
may now rcsume his speech.



